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D¢ NO 2262{9%
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& IN TH® CENTRAL ADMINISTRATIVE TRIBUNAL ,ADDITIONAL
BEENCH AT ALLAHABAD

ORIGINAL APPLICATIOCN NO, 662 ., OF 1994

(Under Section 1% of the COentral Administrative
¥ Tribuna.'ll. Act no.13 of 1985.)

(District Deoria)

Khemai Prasad , son of Shri

Kuber Prasad—sresident of village and

P.ost Mizdiha,District Deoria,
2 ? ------------ Apnlicant,
-
2 Versus

1% Union of India ,through Department of Post

New e2lhi.
2 Post Master CGeneral ,Lucknow,.
3. Senior Superintendent of Post Offices,
Deoria.
4., Collector ,Deoria.
- o = e e S e e e Respondents .

PDETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MDE,
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